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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

(ORIGINAL APPLICATION NO. 284 OF 2025)

IN THE MATTER OF:
INDUSTRIAL AREA-A DYERS ASSOCIATION ...APPLICANT

VERSUS
STATE OF PUNJAB & ORS. ...RESPONDENTS

AFFIDAVIT ON BEHALF OF ATUL VERMA FOR
PLACING ON RECORD ADDITIONAL DOCUMENTS

I, Atul Verma, Son of Surjeet Kumar, resident of 41, Ajit Villas, Ludhiana,
aged about 41 years, Director of SPV under the name of Industrial Area-A
Dyers Association, having its registered address at 251, Industrial Area-A,

Ludhiana, Punjab-141003 do hereby solemnly affirm and state as under:

1. I am the Authorized representative of the Applicant in the above-
mentioned Original Application and am well-acquainted with the facts .
and circumstances of the case. I am filing this Affidavit to place on

record certain additional documents.

2. The present Affidavit is being filed to bring on record additional
documents, namely, emails regarding the service of notice along with
complete Paperbook and a recent test report of the discharge from the
Plant of Azeez Fabrics Pvt. Ltd. for sample collected on 13.08.2025.
These documents are relevant and essential for the proper adjudication

of the matter.

A copy of the e-mail dated 22.09.2025, from the office of the Counsel
% for the Petitioner to the Respondents, is attached herewith and marked

as Annexure A. This email was sent to remind the Respondents to file

their reply and to provide a copy of the same to the Applicant.
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4. A copy of the email dated 21.07.2025, from the office of the Counsel for

the Petitioner, is attached herewith and marked as Annexure B. This

email confirms the service of the Amended Original Application and

notice to the Respondents, in compliance with the Hon'ble Tribunal's

- order dated 04.07.2025.

S. The Affidavit of Service dated 24.07.2025 has already been filed before
the Hon'ble Tribunal, confirming the service of the petition on the

Respondents. The above emails further substantiate the service and

follow-up communication.

6. The recent test report of the sample discharge from the plant is also

being placed on record. The copy of the said test report is attached

herewith and marked as “Annexure C”

7. The documents annexed to this affidavit are true and correct copies of

the originals.

ant

VERIFICATION

I, the above-named deponent, do hereby verify on this 221d day of September,
2025 at Ludhiana that the contents of the above affidavit are true and correct

to the best of my knowledge and belief, and nothing material hgas

concealed therefrom. o :
Signa 1@‘tteste(.

ko

\arked nisy ne

PUBLIC

NOTA L
Ludhiana (Pb.)

Distt

97 SEP 20%



1948 ANNEXURE-A
M Gmall Office SELC <mailtooffice.selc@gmail.com>

RE: Service of notice for the Respondents in Original Application
No. 284/2025

Office SELC <mailtooffice.selc@gmail.com> Mon, Sep 22, 2025 at 12:16 PM
To: ag.legalcell@punjab.gov.in, it.ppcb@punjab.gov.in, commissionermcl@gmail.com

Cc: SHAHRUKH EJAZ <shahrukhejaz@hotmail.com>, Danish Khan
<danishkhaan5384@gmail.com>

Dear Sir,

The undersigned is writing from the office of the Counsel for Petitioner in the subject matter. In
terms of Order dated 04.07.2025, you were served with the copy of the Petition and thereafter
the Affidavit of Service was also filed before the Hon'ble Tribunal. Unfortunately, till date a copy
of the Reply which you may have filed in compliance with the last Order has not been received
by the undersigned, so as to enable them to file Rejoinder in the matter. You are therefore
again requested to provide us with the copy of the Reply which you may have filed to the
Petition without any further delay so as to enable us to file Rejoinder before the next date of
hearing as directed by the NGT by way of the last Order.

On Mon, Jul 21, 2025 at 3:06 PM Office SELC <mailtooffice.selc@gmail.com> wrote:
Respected Sir,

Please, find the copy of Amended O.A filed on the behalf of Applicant along with the Notice
issued by the Hon'ble Tribunal, in the above-captioned matter, i.e O.A No. 284/2025-
Industrial Area-A Dyers v. State of Punjab and Ors. This email along with attachments shall
be treated as service of said notice and would comply with the directions of the Hon'ble
tribunal given in the said order dated 04.07.2025. The O.A. is listed is 22.07.2025 at
National Green Tribunal, New Delhi, in Court Number 1.

Thanks & Regards,

Rajgir Kumar Rai

Court Clerk

Law Chambers of Shahrukh Ejaz

D- 1106, LGF, New Friends Colony New Delhi-110025
Contact: +91 9999382134

“The information transmitted by this email is intended only for the person or entity to which it is addressed. This email
may contain proprietary, business-confidential, and/or privileged material. If you are not the intended recipient of this
message, be aware that any use, review, retransmission, distribution, reproduction or any action taken in reliance upon
this message is strictly prohibited. If you received this in error, please contact the sender and delete the material from all

"
computers

B Amended OA Final.pdf

Thanks & Regards,
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M Gma|| Office SELC <mailtooffice.selc@gmail.com>

RE: Service of notice for the Respondents in Original Application
No. 284/2025

Office SELC <mailtooffice.selc@gmail.com> Mon, Jul 21, 2025 at 3:06 PM
To: ag.legalcell@punjab.gov.in, it.ppcb@punjab.gov.in, commissionermcl@gmail.com

Cc: SHAHRUKH EJAZ <shahrukhejaz@hotmail.com>, Danish Khan
<danishkhaan5384@gmail.com>

Respected Sir,

Please, find the copy of Amended O.A filed on the behalf of Applicant along with the Notice
issued by the Hon'ble Tribunal, in the above-captioned matter, i.e O.A No. 284/2025-Industrial
Area-A Dyers v. State of Punjab and Ors. This email along with attachments shall be treated as
service of said notice and would comply with the directions of the Hon'ble tribunal given in the
said order dated 04.07.2025. The O.A. is listed is 22.07.2025 at National Green Tribunal, New
Delhi, in Court Number 1.

Thanks & Regards,

Rajgir Kumar Rai

Court Clerk

Law Chambers of Shahrukh Ejaz

D- 1106, LGF, New Friends Colony New Delhi-110025
Contact: +91 9999382134

ekl ololiolk ookl ok ikookok ook iololollloobioksk ok ioololoo ookl otk

“The information transmitted by this email is intended only for the person or entity to which it is addressed. This email may
contain proprietary, business-confidential, and/or privileged material. If you are not the intended recipient of this message,
be aware that any use, review, retransmission, distribution, reproduction or any action taken in reliance upon this message

is strictly prohibited. If you received this in error, please contact the sender and delete the material from all computers”

B Amended OA Final.pdf

2 attachments

&3 Notice in OA No. 284-2025.pdf
— 325K

'EI Order Industrial Area A Dyers Association.pdf
— 105K
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